
il52I3 Killing of Armv 
personnel by Naga 
Hostiles (C. A.) 

JULY 27, 1967 Personal ExplanGtion 

[Shri Y. B. Chavan] 

for the! country took a very brave deci-
.ion and went and faced them. So, 1 
am not saying that this is a small inci-
dent; it is an important incident and 
a serious incident too. 

Shri Hem Barua: They were brave 
.ons of India. 

Shri Y. B. Chavu: Of cour.e, ther 
were. 

The hon. Member had raised an-
other major question also. 1 have ,aid 
this is not mere hooliganism, but cer-
tainly there are some political designa 
behind it, and they are taking advant-
age of the! inter-tribal disputes and 
rivalries and jealousies. . .. 

Shri Hem Baraa: And also tHin, 
advantage of the ceue-flre. .  .  . 

Shri Y. B. Chavan: .... and or,a-
nising their activitieS accordingly. 1 
am quite aware of this ierioua politi-
cal design in this matter 
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Shri Y. 8. ChATIUl: I eannot answer 
au theSe qUeStion.. Even if I had 
received sOme doC:umenta, it is very 
difficult for me to lilay "1es' or 'No'. It 
is rather very difficult, when he &sa 
for details about tllls mlitter. But 1 
Clm only slly t1lat the elb-t-to eruni-
nate tliese elements trom that area is 
the only effort that We haTe JOt to 
make. 
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12.18 hrI. _  _ 
PAPERS LAID ON THE TABLE 

NOTIFICATIONS tINDER CUSTOMS AND 

CENTRAL ExCISES AND SALT AcTS 

The MlDIster Of ParUameDtar7 
Aaairs and CommllllicatloD (Dr. Ram 
SlIbba, SiBCh): On behalf of Shri 
K. C. Pant, I beg to lay on the Table-

(1) A copy of Notifteatfon NO. 
G.S.R. 1060 published in 
Gazette of India dated the 15th 
July. 196'1, under aection 1119 
of the Customs Act, 19§. 
[P!a.ced in. Library. See No. 
LT-1217/67]. 

(2) A copy each of the following 
Notifieations under section 38 
of the Central Excises and 
Salt Act, ID44:-

(i) The Central Excise (Eigh-
teenth Amendment) Rules, 
1967, published in Notifica-
tion No. G.S.R. 1073, in 
Gazette of India dated the 
151ftl July, 1987. 

(ii) 

12.;1S l11li. 

The Central Excise (Nine-
teenth Amendment) Rules, 
1967, published in Notifica-
tion No. G.S.R. 1074 in 
Gazette of India dated the 
15th. July, l!i67. [P!a.ced in 
Library. See No. LT-1219! 
67]. 

PERSONAL EXPLANATION BY A 
MEMBER 

Hr. Speaker: Shri Ranga w;mts to 
make some personal exPlanation abOut 
hi! speech on the Finance Bill. 

SJui Banr. (Srikakt$tn): With your 
permission r wish to correct tn~ earlier 
!tatement made on the 2-ith instant in 
the coqrse of my spe£'ch _ on the Fina-
nce B-ill. I had said that: 

"I have here with me a list at 
industries Whl!ft the prOdUction 
has gone 4OWn .... 
What I actually waated to say we 
this: 

"I have here with me a ~ at-
induatriell where aceumuJ.atei. 


